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Commission has suggested that some of
the proposals which would be specially
mtended to benefit the educated unemploy-
ed might be taken up by the State Gov-
ernment expeditiously The detalls of these
proposals are awaited from the State Gov-
etnment  As the other schemes required
considerable preparatory work and scru-
tiny before they could be accepted 1t has
been suggested to the State Government
that they might undertake necesary studies
and preparation of detailed project reports
in respect of these programmes for which
token provision might be included 1 the
State s Annual Plans These  suggestions
have been communicated by the Planning
Commussion to the State Government for
further action

(ALLING ATTINTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE
RrpPor1ED DFTENIION AND HARASSMINT
ot INDIAN NATIONALS AT TUP AIRPORTS IN
THF U K
SRI ¢ D PANDE (Uttar Pradesh)
Sir [ beg to call the attention of the M)
nister of External Affairs to the reported
detention and harassment of Indian Na-
tionals at the amrports in UK 1m spite of
the fact that they possessed valid pass-

ports and entry permits

THE DEPUTY  MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS/

fa@w waew ®  SOEEt (SHRI SUR-

ENDRA PAL SINGH) Sir Govern-
ment are naturallv  concerned about any
cases of harassment of Indian nationals

at British airports and points of enlry mnto
Britain  As the House knows all such
nstances brought to the Government’s
notice are taken up immediatelv with the
British High Commission in New Delhi
and with the British Government through
our High Commissioner in T ondon The
British Government have assured us that
mstructions have been issued to Immigra-
tion Officers to avoid anv harassment to
Indian wvisitors Thev have also assured us
that all complaints of harassment are exa-
mmed by them with a view to avoiding
their recurrence
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Under British reuulations a Common-
wealth citizen  indudimg citizens of Inda,
who enter Britam lor hmited pertods, do
not require visa or a speclal entry permit
However the Briush High  Commuission
has been advising intending  visitors to
apply for an entry certificate before leav-
ing India m therr own interests

[Mr Dreuty CtialRMaN 1n the Chair]

SHRI C D PANDE Sir, I am glad that
the Mmistry has taken certamn steps on
the reported cases of harassment May I
know Sir, whether the persons who hold
diplomatic  passporls also are asked in-
convenient questions like “Why are you
going’ Where are you gomg to stay’”
and so on? Sir we have got no visa sys-
tem between England and India and so,
what 15 the rationale of having entry
permits® Have vou also got some entry
permit svstem for the Brtishers coming
to India? This causes genuine difficulties
for our people when they land in London
Therefore either there should be entry
permit svstem for the British citizens com-
ing to India or there should be none where
there 1s no wvisa system applicable This
shows that there have been cases of a great
deal of harassment 1 know of one case
where a man had to wait for two or three
homs at the awrport If there 15 a hona

fid¢ tourist there should be no harass-
ment
SHRI SURENDRA PAL SINGH 1

agree with the hon Member when he said
that cases of harassment and delavs still
take place We have been assured a num-
ber of times bv the British  authorities
that they would streamline therr proce-
dures m such 1 wav that no delay or
harassment would be caused But in spite
of that delay do take place interrogations
do take place and our nationals and citi-
7zens are subjected to harassment

As regards entiv permits the situation
1s amenalous Thete 1s no doubt about it
Tt 15 neither a via system nor non-visa
system ordinary visitors from India who
want to go there ire not required to take
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out entrv permits It
go there for
setthing  thete

s only when they
unmigration  purposes {01
that they have to

SHRI ¢ D PANDL 1 wanted to go
there [ was ashed to take permits But I
did not go

SHRI SURENDRA PAL
hive alteadv said about the
taced bv our citizens

SINGH [

difhculties
It 15 a fact that even
after then receiving  permuts they have
been facing difficulues I am not saying
that thev are not subjected to these things
But my pomnt s that we tried owm very
best to impress upon them the de~trability
!l removing these restrictions but despite
their assurance | am sorry to say the re-
sult has been verv diappointing

As to the question of  recprocity  Sir,
before taking a decision we have to take
nto account a number ol factors Firstly,
If we mmpose any reciprocal  restrictions
thev may aflect our tourist trade and other
things  We have also take nto aceount
the welfare of a large number of Indians
livmmg 1n the UK And 1t has also legal
imphcations Now  all these things are be-
ing considered  And I <an onlv assure the
House that 1t 15 under verv active consi-
deration of the Government at the pre-
sent ime  All aspects of this question have
to be taken 1ato consideration, and we
are doing that And [ think a stage has
reached when somethme of that tvpe will
have to be done

MR
kutkarm

DEPUTY C(HAIRMAN Mr

SHRI A G KUIKARNI (Maharash-
tra)  Sir these are only the pious hopes
expressed by the Mimnister Is he aware that
Members of  Parhament are also being
harassed when thev hold diplomatic pass-
ports? Has the Government made
enquirv n this connection” So Sir 1 re-
quest the Government that they should
be more cautious Then Sir | learnt onlv
vesterday that there was a case where a
mgh officer of the Indinn High Comnus-

any
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sion was dJetamed and nterrogated at the
1 ondon anport What steps has the Gov-
ernment taken to redeem the honour ol
our countryv, particularlv. when our offi-
cers are bemg intertogated at the London
atrport? This 15 one thing

Now the convenment position taken by
the Government with regard to reciprocity
15 that 1t cannot immediately be taken into
cansideration because of  various factors
Whether 1t 15 our tourist business or any
other busmness 1 sav, Sir that the pres-
tige and honour of our country 15 of wvital
cancern  and maore  umpaortant than any
other matter In this connection the UK
Government or the Commonwealth Office,
by delaying the whole process has con-
mived at causimg nsult to the Indians or
Members of Parhament or to officers of
the Government In this connection, it 18
high time that the Government should
not only give up such pious hopes but
take very strong action 1 rehably learnt
that during the last two or three months
such a case has happened to an officer of
the Indian High Commission In this con-
nection 1 draw the Minister’s attention to
this very sertous problem this should not
be taken down lving but it should be re-
tallated and retaliated m an effective man-
ner

SHRI SURENDRA PAL SINGH: Sir,
mav [ assurc the hon Member that we
are not taking this  matter very lLightly?
We are greatlv concerned about this 1
think what 1~ happening 15 really very mm-
ptoper and s Insultmg to our ciizens Tt
15 something about which we feel very
concerned and we are domng our best to
do something about it No specific maci-
dents have been brought to our notice of
late

SHRT A G KULKARNI T referred
to Members of Parliament
SHRI SURENDRA PAl SINGH |

adnmit it happened m the past and we n-
formed the House [ think last year cer-
tain ncidents did take place m the year
1970 and one hon Membei of this House
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was also involved and he was subjected to
some harassment to some interrogation
to delays, etc It was something about
which we teft ve*y unhappy

SHR!I A G KULKARN! That s why
we demand reciprocity
SHRI SURENDRA PAL SINGH We

took up these cases with the UK Govern-
ment and they assured us that they would
do everything possible to lock nto them
and find out as to why this treatment wa,

meted out to them by the Immugration
authorities, and that corrective measures
would be taken [ said that no specific

incident has been brought to our notice
ol harassment of such an extreme nature
But it 15 a fact that even now, when our
people go to the UK, even though they
may be holding diplomatic passports o1
offictal passports or ordinarv  passports
they are invariably subjected to unneces-
sarv Interrogation and delays take place
which, from our point of view, are un-
necessary Irritants  As I said earlier [ ad-
mit that we have not succeeded verv much
n changing the attitude of the British
authorities Now Su, as to the question
of reciorocits I did not 1n my reply sav
that we are unwilling or hesitant to take
any steps 1 only said that it 15 a very im-
portant question and all 1its 1mplications
have got to be examined carefully before
we take any action We are thinking on
these lines and I have alreadv said that
a stage has now been reached when we
cannot avoid this question Something will
have to be done in retahsation or what-
ever vou call it

SHR! M K MOHTA (Rajasthan)
May T ask the hon  Minister how manv
caces of harassment of Indian nationals
have been brought to the notice of the
Government and what 1s the explanation
of the British Government regarding this
harassment? What exactly 1s the reason
given bv the British Government as to
whv Indian nationals are singled out for
this kind of harsh treatment and delays
and rritations at the entry airports 1n
the UK ? Secondly, Sir although 1 ap
11—1 RSS/ND/T1

preciate the hon Minister’s stand that two
wrongs do not make a right, and any reta-
liatory measure on our part may hurt us
more than 1t  mught hurt the UK, stll
«omething will have to be done to uphold
our national henour and prestige Therefore
[ would like to ask the hon Minister as
to whether at lcast the entry permit system
on the lines of the entry permit system in-
troduced by the British High Commission
m India would also be introduced 1mme-
diately without waiting for the introduction
of anv other retaliatory measures

SHRI SURENDRA PAL SINGH Sir,
as I said earlier on, no specific cases of
harassment, etc have been reported very
recently though last year five important
cases were reported m which one hon
Member of this House was also involved
These cases were taken up with the British
authorities and as I said earlier on, they
assured us that they will jook into these
cases and will «see that cases of this nature
do not occur in future and recently no
cymplaint has come to us no case has
been reported to us

SHRI M K MOHTA That s only an
assurance for the first instance What 1s
the reason given out bv them as to why
these people were interrogated or detam-
ed or harassed”

SHRI SURENDRA PAL SINGH S,
the rcason generally given out by them 1s
that the Immigration authorities n the
UK always suspect cvery Indian who
goes to the UK they feel that they are
coming there not as ordinary tourists or
casual wvisitors but thev are coming to
settle down there Thev look upon every .
intending visitor as a person who is com-
mna there to reside permanentlv, and from
tt at viewpomnt they, ask all kinds of ques-
tions [ do not say that this is something
which can be condoned or with which we
agree It 1s comething we would not like
to happen But it 15 happening, and the
authorities turn round and say that the
Immigration authorities m the UK are
the sole authority in the country to de-
cide whether a person should be allowed to
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IShr1 Surendra Pal Singh]

eater the UK or not and that there 15
verv lhitle that the others can do about
this But thev are domng their best through
therr Home Office, etc, to modify therr
procedure and to impress upon them that
in future they should be a little more
careful and more courteous to our people
who are not going there to settle down
permanently

SHRI CHITTA BASU (Mest BengaD
Mayv | know from the hon Minister whe-
ther it 15 a fact that thi hajassment to
and detention of Indian nationals i the
Untted Kingdom is the outcome of the
mMcereasing discriminatory  racial  feelings
now being indulged i by the United King-
dom Government and, if so whether the
Government of India would consider that
pomnt of view and take appropriate action?
1 would also hke to know the number of
cases of this kind of harassment and de-
tentton or otherwise which have <o far
been referred to the Umted Kingdom
Government through the Indian High
Commuission 1 the UK  What kind of
relief have we obtained after referring all
those cases to them save and except assur-
ances as has been pointed out by the hon
Minister? Has any kind of  relief been
obtamned by any of our Indian nationals
after beng harassed or detained 1n that
way, other than, what 1s called. assurance.
which have been given ty our  Govern
ment by the United Kingdom Govern
ment? Does not the Government of India
consider this kind of u behavicur towards
our Indian nationals as an affront to our
national honour, prestiee and respect and
I so, would the Government, having this
view of the thing, take retalatory mea
sures so that this thing 1s not further en-
couraged bv them in the Umted Kingdom”>

SHRI SURENDRA PAJ] SINGH This
muct 1s a fact that there 15 a certan
amount of racial tensien 1 the UK There
are a large number of peorple wirun that
country— Britishers- who do not like the
idea of a large number of coloured people
commg to therr country and takm: up
employment; this generates a lot of com-

petitian and thev do not like 1t very much
Because of the 1acial tension and because
of this paittivular feeling amongst a large
number of people in that countrv all these
me wutes dfe comung into foree

SHRI CHITTA  BASU [ think
Government 15 also dulgng m  that

DEPUILY CHAIRMAN Mr
Bisu  do not interrupt him please

the

MR
Chitta

SHRI SURENDRA PAL SINGH This
much & a fact and I might as well add
that whereas we cannot dispute the nght
ot any sovereign country to make laws
ele W testrict entry of loreignets mto
therr country  all we feel woncerned abour
s that there should be no clement of dis
crimination m that If the restrictions are
there, it should be for  everybodv, all
countries not that theie should be disen-
mination agamst one set of countries and
ny diserimimation against  another set ol
countries  That 1s the only thing we have
to ensure against Otherwre the British
authorities have a right to enact anv kind
of ’aw in that conection

s, segards  reliel. ete for those people
wh>y had to undergo thic  harassment |
hase ilieads stated that we took up these
casec very strongly with the Briush autho-
rines and the Britsh authorties have ex-
mesed then sorrow for what had happen-
ed and thev promiced that thev will take
it un with rhe authorities concerned 1n
the 1TK and will ensure that this kind of
things did not happen agan T think this
harassment s something agamst which we
exmessed our feelings wronglv and as 1
ha . ~ard eather on after these four or
five cases nothing of that nature has come
to our notice

think
I have al-

The third ocuestinn wa. about [
reciprocating the restrictions
rephred to that

sit s qwl (e wawr)-
Fq7 SHE g7 FAeT fF oFT ogneE
oI ¥ f' O gEam o ord
fF W FT BT FT FEATY

rends
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FES # gEC W, ¥ Arefadr,
HAEr a1 w7 gRv w0 &, fadw ow
Fq F15 sAfFd AT 7 AT THET T
7 own & fAvw wwaT fFar sar
g MW WAT ATE MA OAT F2AMT
Tgr WME AT wW— A T AW X
aY vEag WRUr gy § St &gy 919
g wfFa Far FA SREF F A U
qUEA & &W § T qGF TX AT g Al
IAF qMG AT TAT 926 ZE0 AGH
AS T OHUET AT AET, AT AT FAE
Atg o7 OFH wEAlT g¥ ¥ a1 Uw-
wgT & fagy 0@ qw  f9aF
fratfaar & @ 3@ AT F1 FM-
aifgar &1 1§, ag Aq =¥ fAea]
fafesr oo & 397 g TF AN
AT T AEA

#ft gz qm feg: fFg T
F TR 7
st faiem anl. rm g 53w

Tt wEA % UIFT AET AW F W
F3 Fa¢ ¢ | {99 A% & fad7 a67 a0
& AmfGh! F 979 SFg &3at § 40
it awg & feegEmia ¥ qmifont F A1
SAZTY FATE? AT TGT FA1§ A1 377
fot 93 {4 HA= 491 & AT F 419,
TEFT F IE FIE IAT & ATRE
F W egagly F<dl g ¥ 3EI
ATE ¥ A F 1Y WU ALY KT
% @7 AITRT AT T IR TR
F A wrg g fF fFEa are owrE
F @/ F WIS ARG FT ATE STIATT
F7d 2 fqA Tmr owEA o0 R
q1g 39 ATE ¥ FEEIX ZAT &,
Fz Wi fEar W 2, IwE
g AR # AMA TRE #41 FEl
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FA F9ifE wFa WiEET FI g IFAr
gav Agl grm fyAar & faaswe
FIA X EAT AT F gF AT
FzAT § f6 3@ Avg &7 e fFan
me g ar A&, 7A@y fear T

g @ Fm wfgw §  a@R
Falr ?
soghy o feg: mamiq

ST, qF AF 3@ FTE T 9AR 8§,
a4z AT AA 97 AT gET 1 T
fFea AT trgras mdr & o
IR s A gy g, 9"
fergrAm, mifFvam oY gRiET &
an &, A% arg Heawy sgEr
FA E, WM AR AT ggare
RG-S o e i
7 AR 2 AF AR AT WY &
TAF AT TW A FT A IW
gAT &) oAz @y @3 g fF ogq
#T AMT F A A A G F 91g
FEAT 2T & A Ay § fw
fFr 177 ¥ fRdT F A% 79 @y
¥ [T AN

N

Y

SHRI GODEY MURAHARI (Uttar
Pradesh): Sir, 1 would like to know whe-
ther this matter was raised at any of the
Commonwenith  Prime Ministers’ Confer-
ences which were held and whether 1t was
not made clear to the British Government
that 1t su.h  restrictions are mmposed on
ciizens of the Commonwealth countries,
then there 15 no pomt 1n calling it a
‘Commoenwealth’. Sir, we cannot  under-
stand  that although we are Member of
the Commonwealth, yet citizens of the
Commorwealth are not even permitted to
go freetv go  round any of the Member
countries Therefore, 1 would like to know
whether thns  question was raised i the
meetaty - the Commonwealth Prime Mi-
nisters' (onference,
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SHRI SURENDRA PAL SINGH S,
1 cannot say categorically, but 1 presume
this question may have been discussed at
the meetmg of the Commonwealth Prime-
Mimnisters” ( onference

With regard to 1mpositton of  restric-
tions, these restricions have been mmposed
on mmmugrants to the UK who want to
settle there on a permanent basiv Resiric-
tions are not 1mposed on casual visitors
or those who want to visit the country for
a short period In actual practice 1 do
admit that certam difficulties are faced but
these matters have been taken up with
that Government

SHRI GODEY MURAHARI The main
question 15 about the  colocured people
Not on the people coming {from Austrahia
New Zealand, Canada, but they are mn-
posing  restrictions on  those who are
coloured people

SHRI SURENDRA PAL SINGH
Under the [mmugrants Act recently passed
by the Brntish Government, all those who
are migrating to that country are covered

st USAIEAN (IAT 92
{7, @Ige AE AT | H g
qEAAr wRaT g O s owedr Soa
T q%g ¥ IO I fF § fasaw
w¥ar g, staa g7 g &1 grar
T 27

st goawmfa ;@ F  F2aET
A9 &g %4 @)

st UEEREW . A qrfsr-
ed WlgeE IF qvg ¥ g
¥ @t fwT mdl &1 Feafar I9e
T8 T AR L wE@r # DF AR
gt 3oT WA =fgr . T oA
37 fear I@wT 1% qYTT A ar

a1 ¥ ogg AT =g g i
AaT AT F AV FAIE AR IH AF
FT IAT WAT AMET )

st gl o Tag e S,
g3 zufao ag #31 FaifF 7 I
AW 2 >g A@ AAufEA ¥
fr gawr fa% 7 frar mar g ar ag
I A BT Z AFT FZ A®Y ALY
g f& g 49 naer @ AR
aFmer qix av #Wifenr § feaww
B S FE W FAEEacT FA9
F g9 & difew AT g, A uE FF
aafRAT 37 § fezg ak ¥ fegwma
T oghi gl

st @e wugh . ae sz fF
ag #reafaF agr 8, ag 3F Ay {1
T < 0Ar AT & fF o am gsdt
=ifga ag & I g1 ar ¥ g
QEAT WEAr g fF A am A @t
T Ag T TaET Taee IR fiar srer
F1fgd |

1 g qm fag : AU
HE 2 R ¥ 9z AL Fg gHar %
g FFEI0 AR 9L TAE H A ar
T8

SHRI VITHAL GADGIL (Maha-
rashtra) Sir, the Bntish Government
has deuided to join the European Com
mon Market This will aflect our econo-
mic relations and interests with that coun-
ry Pohtically also they have hardly
been with uv We all know about the
treatment that they give to the Indian
nationals and now we find that they are
harassing those Indians who want to wvisit
the UK In view of this will the Gov-
crnment consider as one of the  steps
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whether we should remain 1n the Com-
monwealth at all and whether we should
continue 1n the Commonwealth

SHRI SURENDRA PAL SINGH. Srr,
does this arise out of this question at all?

MR DEPUTY CHAIRMAN It 1s a
very broad question

SHRI SURENDRA PAL SINGH This
s o much bigger 1ssue which has been
discussed here on a number of occasions
and the Government stand thereon has
been explamned

SHRI M RUTHNASWAMY (Tamil
Nadu) s not this system of entry permits,
interrogation and detention at the arports
duc to the fact that England has a racial
legislation whereas India  has no  such
ractal legislation?  And m implementing
this racial legislation they have to resort
1o all these things Iv that not due to
that® Is not that the fundamental cause
of such treatment?

SHRI SURENDRA PAL SINGH The
teason  as I said earhier on, 15 because
they want to keep a chech on the num-
ber of people who are coming there to
sctile permanently.

SHR1 GODEY MURAHARI Coloureds

SHRI SURENDRA PAL SINGH- Ac-
cording to thewr law and regulations there
arc no restrictions on those who go there
casually for a short period It 1s only
in the case of thoce who are going there
to settle permanently that they 1mpose
these restrictions and they carry out an
interrogation just to find out whether they
are bora fide travellers or whether thev
are going to settle there permanently

SHRI A D. MANI (Madhya Pradesh):
Sir. 1 have been told by persons who have
come from England that 1t 1s most humi-
hating for an Indian to go to England in
the present circumstances because many of
the persons re harassed bv the immigra-
tion authornities May I ask the Minster in
view of the complamts made by a large

number of Indians who have gone there
including a Member of Parliament who was
shabbily treated whether he would ask one
or two officials of the Indian High Commis-
sion to be on duty at the airport whenever
flights from India come there so that they
may assist the honu fide passengers and
the High Commission 1s already overstaffed
and two persons can be put on duty there
Why can't we do this? This 1s a very
important matter and the Minister should
give his earnest attention to this

SHRI SURENDRA PAL SINGH This
Is a suggestion for action and we have
taken note of it

SHRI V B RAJU (Andhra Pradesh)
the new Immigrauon law has recerved
the Royal assent and now there is provi-
ston for voluntary repatriation Now
actually there 1s a lot of pressure on Indian
ciizens, that 15, people holding Indian
passports living there and 1t amounts al-
most to forcible rcpatriation Sir, the
United Kingdom 15 entering the EEC
After 1t enters EEC these who are called
aliens now, that 15 the nationals of the
member-countries will have  freedom 1o
enter the UK without any restrictions
and can get employed there whereas the
Commonwealth  citizens must now have
entry permuts with all the difficulties and
there 1s also the danger of actual forcible
repatriatton  Let the Minister clanfy the
position Now the {ormer colonial people
of the French colonies are having certain
privileges 1n the common market areas
They are getting entry there, they are
getting employment and actually they are
enjoying almost as {ree citizens Will the
Government of India raise this question in
the Commonwealth Conference that India
was also formerly 4 Dominion and 1s a
member of the Commonwealth and that
Inchans must also have the same privileges
as the erstwhile colonial people of the
French colonies 1n the matter of free
movement 1n the EEC countries” Is it
not possible for the Government of India
to take up this stand and negotiate from
now on?
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SHRI SURENDRA PAL SINGH: It 1s
true that as a result of Britain joining the
EEC she will have to throw open her
doors to citizens of other member-States
also and a large number of people will
come 1nto Britain from other countries
sceking labour and employment. She can-
not 1mpose any restrictions on them ac-

cording to the Treaty of Rome. That is a
tact, yet people coming from India and
other Commonwealth countries will be

subjected to a large number of restrictions.
Abcut  this  position  we die not at all
happy about, we do not accept that it 1s
proper and coircet but as I said earlier on
cven though this anomaly has been pointed
out to them there does not seem any way
out of it. All that I can say is that it
clearly 1ndicates that Britain is gradually
moving mole and more away from the
Commonwealth concept and she is learning
more and more towards Europe.

SHRI V. B. RAJU- My mamn pomt is
that the French Government 1s permitfing
the people of her former colonies who are
colouted people and we should ask Britain
that Indian citizens should also have the
same facilittes as the people ot the erst-
while colonies of the French.

SHRI SURENDRA PAL SINGH: Up
to this time Britain 1s not prepared to do
this.

PAPFRS LAID ON THE TABLE
RADIATION PROTECTION RULES. 1971

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS/ U

qaeT | s wat (SHRI K. C. PANT):
Sir. 1 beg to lay on the Table, under sub-
scction (4) of section 30 of the Atomic
Energy Act, 1962, a copy of the Depart-
ment of Atomic Energy Notification G.S.R.
No 1601, dated the 13th September, 1971
(in English and Hindi), publishing the
Radiation Protection Rules, 1971 Placed
i Librarv See No IT-1090,71}
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Ripor1 (PART 1) or 1HE COMMITIEL OF
ENQUIRY (COUNCIL OF SCIENTIFIC AND
INDUSTRIAL RESEARCH)

IHE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHiPPING AND TRANSPORT/ ggdig

w1g faam gur AEga Wi aRagw
A¥@a R sy dar  (SHRI OM
MEHTA). Sir, on behalt ot Shri ¢ Su-
bramaniam, 1 beg to lay on the
Fable a copy tin English and Hindi) of the
Leport (Part 11) of the Commuillee of
Enquiry (Council of Scientific and Indus-
trial Research). [Placed in Library. See
No LT-1093/71.]

NOTIIICATIONS OF THE MINISTRY oF CoM-
MUNICATIONS (Pos1s AND TLLEGRAPHS
BoARD)

THE MINISIER OF COMMUNICA-
TIONS/ ggrTadgr (SHRI H. N. BAHU-
GUNA)Y Sir, I beg to lay on the Table,
under sub-section (5) of section 7 of the
Indian Ielegraph Act, 1885, a copy each
ol the following Notfications (in English
and Hwind) of the Minwstry of Communi-
cations (Posts and Telegraphs Board) -

(1) Notification G.S.R. No. 1419,
dated the 22nd September, 1971, pub-
hishing the Indian Telegraph (Fourteenth
Amendment) Rules, 1971, [Placed m
Library. See No. LT-1096/71.]

(n) Notficaion G.SR. No 1405,
dated the 25th September, 1971, publish-
mg the Indian Telegraph (Thirteenth
Amendment) Rules, 1971, [Placed in
Library. See No. LT-1210/71.]

NOTIFICATION OF THE MINISTRY OF INDUS-
TRIAL DEVELOPMENT (DEPARTMENT OF
INTLRNAL TRADE) CIVIL SUPPLIES
ORGANISATION

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-

MENT /siteitfirs famra darqwm § Tem Aat
(SHRI GHANSHYAM O0ZA): Sir, I beg



